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HARYANA VIDHAN SABHA SECRETARIAT
Notification . '
The 1st March, 2014

No. 18—HLA of 2014/18.—The Haryana Rurz] Development {Amendment)
Bill, 2014 is hereby published for general information under proviso to Rule 128
of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly (—

Rilt No. 18—HLA of 2014

THE HARYANA RURAL DEVELOPMENT
(AMENDMENT) BILL, 2014

A
B
further to amend the Haryana Rural Development Act, 1986.

Be it enacted by the Legisiature of the State of Haryana in the Sixty-fifth -
Year of the Repubhic of India as follows

1. This Act may be called the Haryana Rural Development (Amendmeni} Short title.
Act, 2014,
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Amendment of 2. In sub seetion (l) of secuon S of the Haryana Rural Development
section 5 of Act 1986 o .

Haryana Act 6 of .

1986. P o

(i) in the fourth provisa, fomhc sign "." existing at the end, the sign

“™ shall be substlluted

(ii) after the fourth provmo lhe followmg proviso shall be added at the
end. namely —--”?.-f g )

3 ﬁ * “Provided further that l‘rorh the¢ date of not:ﬁcauen of the
M Haryana Rural Dcvelopment(Amendmcnt) Act, 2014, no fee shal!
be charged on vegetab’lcs andifraits, as mentioned in Schedule
undcr clause (b) Of rulé2 of the Harvana Rural Development Rules,
19870+ Y 1 s
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STATEMENT OF OBJECTS AND REASONS

- ‘With a-view to give Telief to-the vegetables and fruits growers and the
public, the State Government proposes that rural development fee shall not be
charged on vegetables and fruits, ’ - ae

IR P .

. | BHUPINDER SINGH HOODA®
" Chief Minister, Haryana.

Chandigarh : - SUMIT KUMAR,
The Ist March, 2014 , T ... Secretary.



972 HARYANA GOVT. GAZ. (EXTRA.), MAR. 1, 2014
~ (PHGN. 10, 1935 SAKA)

. .
e )

i

o R G,
ety © o1 &1 g w18 - THo Teo Uo
FRgrom apfior R (eiener) fadaws, 2014
gy Ay R ey

& forr
’-'.M _ e
o A TORTH ¥ tvrad o & gRamy wen Rurrived gy ARl w9 8
77 afgfrafag & -
v 1. wg affram el aefe e (et B, 2014, FRC
g e R R
. 1886 W1 EROMO 2. gRam urftor R afofnm, 1086 S a1 5 B ITRT (1) ¥
ﬁim;gw () =gd g F o A R o R R o, ) REA
wfereeniie far s ;
(is)agﬁwﬂrm,ﬁﬁﬁrﬂr%ﬁﬁwmﬁmwr,

@M‘f?‘[ —

“Rg TF R fr ghemo gef frera (Geie) aRfee, 2014
ot afrgEer it ffy @ e oo R Fam, 108 FPame &
|vs (W) ¥ AT e § qenafa wfedl a well w g o
e i 7 S e



HARYANA GOVT. GAZ. (EXTRA.), MAR. 1, 2014 973
‘ (PHGN. 10, 1935 SAKA) :

IRl qur ERol F o

Wl e Wl & SreH au v B Ued EAN & Igdve A T
AR wedl AR wfeoral W R} Wy PR ow T G B IR SR L

L]
b v

qw 7=f, giamm |

f&tiw 1 mre, 2014, _ wRE™I

52091-H.V.S —H.G.¥, Chd.



